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have Dbeen pending for g pretly
long time and since these vacancies
have not been filled up, indirectly the
promotions have been banned? May
I know, Sir, if you have received any
complaints to this effect and, if so,
what steps do you propose to take to
remady the situation?

SHRI C. M. POONACHA: All these
matters are under consideration.

SHRI M RUTHNASWAMY: Are
we to understand that examinations
are the only means of promoting per-
sonnel from one class to another? Is
experience, merit, performance etc. not
lo be considered?

SHRI C. M. POONACHA: As the
hon. Member would realise, in the
Accounts section a certain amount of
specialised knowledge is necessary.
And, therefore these tests have been
prescribed,

MonNey ror COTTAGF INDUSTRIES AND
KHaDI AND VILLAGE INDUSTRIES

*361. SHRI K. C. BAGHEL: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) the amount of money which was
set apart for the , development of
Cottage Industries and Khadi and
Village Industries, separately, in
Madhya Pradesh during the Third
Five Year Plan period; and

(b) the amount of money that- has
been spent so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
M. SHAFI QURESHI): (a) and (b)
A statement containing the required
information is placed on the Table of
the House.
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STATEMENT

Amount
spent

Amcunt sct
apart du-
1ing
Third five
Year Plan

(Rupees 1n lakhs)

Name of industry

Handloom 66°2 73-005%
Handicratts 51°57 12+ 17
Sericulture 23.80 27.72
Khadi 194°-88* 158-13%
Village Industries 218-14* 188401
TotaL 554-67 389-515

*Do pot include the allocation of
Rs. 25 lakhs made in the annual
Plans of the State Government.

$Do not include expenditure in-
curred 1n 1965-66 as the utilisation
certificates are still awaited. They
also do not include the expenditure of
Rs. 3871 lakhs incurred by the State
Government on the development of
Khadi and Village Industries.
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SHRI K. C. BAGHEL: Sir, may I
know the amount set apart for these
cettage industries in Madhya Pradesh?
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SHRI LOKANATH MISRA: Sir, a
Committee was appointed to go into
the working of the cottage industries.
May I know, Sir, the progress of the

Committee? Has there been an in-
terim report or a report? Is there
any possibility of getting a report

soon?
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SHRIMATI C. AMMANNA RAJA:
Sir, the Khadi ang Village Industries
Board is meant to develop khadi
May I know, Sir, if any progress has
been made in the matter of design-
ing and border? In Madhya Pradesh
and particularly in Andhra Pradesh
khadi is manufactured. May I know,
Sir, if there are any artists, who know
designing, appointeq by the Boarq to
look after this aspect of the industry?
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SHRI M. SHAFI QURESHI: We
have got various weaving centreg for
training weavers. We have provided
about Rs. 2,33,00,000 this year to the
Khadi and Village Industries Board
I think this amount is enough. The
Government is keeping a very strict
watch. The Khadi and Village Indus-
tries Commission is also looking into
the matter for developing khadj in
the various parts of the country.
Various design centres are also func-
tioning

SHRI A G. KULKARNI: Sir, look-
ing to the progress of the Khadi and
Village Industries Board, hag the Gov-
ernment not come to the conclusion
that this money which is spent on
these activities is breeding inefficiency
and the money is doled out to persons
who are inefficient thereby wasting
the nation’s very valuable money.
So may I know whether, if the re-
port has not come, the Government
will take immediate action to look
into the working of the Khadi and
Village Industries Board and to make
them, what shall I say, power-mind-
ed, in the sense that they should turn
from khadi and village industries
activities to something which can be
done by power through electricity?

SHRI M. SHAFI QURESHI: So far
as the first part of the question is
concerned, if the hon. Member has got
any specific persons or any specific
allegation in view concerning the
working of the Khadi and Village In-
dustries Board, Government is prepar-
ed to look into it. So far as the other
part is concerned, we are trying to
modernise the whole khadi and village
industries.  That is definitely being
looked into by Government.

SHRI B. K GAIKWAD: May I know
what industries were taken in hand
by Government ag cottage industries
for development? The hon. Minister,
while replying, said that lakhs and
lakhs of rupees were unutilised. May
I know the reason for not spending
this amount and what action Govern-
ment ig going to take against the
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officers concerned for their nggligence
and if not, why not?

SHRI M. SHAFI QURESHI: It is
not a question of negligence of the
officers alone. There are so many

factors for the amount remaining un-.

utilised. We are awaiting reports
from the States concerned where they
have not been able to utilise the
amount fully and after the reports
come, Government will definitely take
remedial measures

SHRI K. SUNDARAM: In the esti-
mateg given for the Third Five Year
Plan, there was an allocation of Rs. 194
lakhs for Khadi and Rs. 218 lakhs for
Village Industries, But the aectual
amounts spent were Rs. 158 lakhs for
Khadi—much less than the money
alloited——and Rs. 118 lakhs for Village
Industries, Rs. 100 lakhs less than the
sanctioned amount. But the State
Government hag also sanctioned Rs. 25
lakhs in addition to this. The actual
amount spent by the State Government
was much more—Rs. 38 lakhs. When
the amount sanctioned already was
not fully utilised, where was the need
for the State Government to gpend
this extra Rs. 13 lakhs? '

SHRI M. SHAFI QURESHI: As I
have already said, we are awaiting
the report of the State Government.
It will be only whepn the report comes
that the Governmeni would be able
to take a decision,
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DR. B. N. ANTANIL: Is the hon.
Minister aware that the sums gllotted
for these industries are not utiiised
in many cases because prohibitive
securities are being asked for for the

oans given to the small industry
people?

SHRI M. SHAF] QURESHI: I do
not agree with the viewg expressed
by the hon. Member.

SHRI KOTA PUNNAJAH: May 1
know, Sir, on what basis these allot-
ments have been made and whether
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the Government is satisfied with the
allotment arrangement?

SHRI M. SHAFI QURESHI. The
allotment is made every year in the
Budget and the funds are given to
the State Governments for the deve-
lopment of handloom industry, handi-
crafts, sericulture and khadi. It is
the State Government which is prima-
rily responsible for giving us the re-
quirements of that particular State
and it is according to their verifica-
tion, on the basis of looms, number of
centres etc., that allotment is made.
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SHRI BALACHANDRA MENON:
May I know whether the products of
handloom factories also will get the
benefit of rebate? The product is the
same both in the ordinary handlooms
and in factories, So may I know
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whether the Government will pe pre-
pared to consider the products of
handloom factories also getting the
benefit of rebate as in the case of
ordinary handlooms?

SHRI M. SHAFI QURESHI: I have

not been able to understand the ques-
tion,

SHRI BALACHANDRA MENON:
The handloom factories produce cer-
tain varieties of cloth. I would like to
know whether that cloth will also get
the benefit of rebate as in the case of
other produets of ordinary handlooms
which are not in fctories.

SHRI M. SHAFI QURESHI" In
handlooms, we are not producing only
one variety. We are producing silk
tusser and bleeding Madras also. If
the hon. Memler refers to any parti-
cular variety of cloth, that can be
considered.

SHRI BALACHANDRA MENON.: I
was thinking of factory products.
Handlooms are organised in co-ope-
rative factories. Their products do
not get the benefit of rebate as the
ordinary handloom products get. The
ordinary handlooms are in factories
but he products of those factories do
not get the benefit of rebate as the
products of ordinary handlooms get.
They are factories in the sense that all
these handlooms are put in one
place; that ig all. But they do not
get the benefit,

SHRI M. SHAFI QURESHI: I think
the hon. Membey is not correct; he is
a little bit confused.

SHRI A. G. KULKARNI: Is the
Government aware that the rebate on
the khadi cloth js being diverted by
the State Governments to other
schemes and that particularly in the
case of some handloom weavers, a
complaint has been made to the Com-
merce Ministry that they are not get-
ting the rebate on the handloom
cloth from the State Government?

SHRI M. SHAFI QURESHI: No,
Sir
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ME. CHAIRMAN:
Hour is over.

The question

—

WRITTEN ANSWERS TO
QUESTIONS

TENERGY SURVEY COMMITTEE ON
DieseLISATION IN RaAmwway TRACTION

*181. DIWAN CHAMAN LALL:
Will the Minister of RAILWAYS be
pleased to state:

{a) whether it is a fact that at
the end of the Third Five Year Plan,
traction over 9500 kilometres of rail
routes was dieselised and  that the
Plan for the Fourth Five Year Plan
period is to dieselise railway traction
for an additional 23,000 kilometres;
and

(b) if so, whether adequate diesel
o1} resources for the purpose are
available in this country?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Yes, Sir. Diesel traction was 1n
operation over 9500 route kilometres
of the Indian Railways for haulage of
through goods trains at the end of
Third Five Year Plan. An additional
13,000 route kilometres is expected
to be put under diesel traction
during the Fourth Five Year Plan
period.

(b) Yes, Sir.

MuraLs oN waLLs oF N. RawLway
HEADQUARTERS AT Baropa Housg,
NeEw DELHI

*359. SHRI A. C. GILBERT: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that some
mural work has been made on the
walls of the Northern Railway
Headquarters, Baroda House at New -
Delhi in 1966-67; . ;

(b) if so, the necessity for putting
up the murals;

+Transferred from the 31st May,
1967,



